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O R D E R 

04.09.2019   Mr. Shriman Kumar, learned counsel appearing on behalf of 

the Appellant submits that after issuance of notice to the Respondent, they have 

made payments and thereby purged the contempt, Appellant does not want to 

pursue the appeal.    

 For the said reason, we are not initiating the contempt proceedings.  The 

contempt case is disposed of.  

[Justice S.J. Mukhopadhaya] 

Chairperson 
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         [ Kanthi Narahari ] 
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